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this right is accorded to the TUniver-
sity, I would like the Government to
have a complete survey of the history

+course in Delhi University and remove
the Marxist bias and any other bias
that the Minister may discover. There-
after, I am prepared to allow the in-
troduction of this Bill. (Interruptions)
You must give an assurance that you
will appoint a committee of which I
shall be g member!
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DR. SUBRAMANIAM SWAMY: In
April, there was a delegation of Delhi
University teachers who me{ the Edu-
cation Minister,
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St. re, Ordinance 284
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MR. SPEAKER: The question is:

“That leave be granied to intro-
duce a Bill further to amend the
Delhi University Act, 1922.»

The motion was adopted.

SHRIMATI SHEILA KAUL: I in-
troduce the Bill.

STATEMENT RE: DELHI UNIVER-
SITY (AMENDMENT) ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): I beg to lay on the
Table an explanatory statement (Hindi
and English versions) giving reasons
for immediate legislation by the Delhi
University (Amendment) ordinance,
1981.



